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1. The captioned cross-appeals for various assessment years
contest separate orders of learned first appellate authority on
certain grounds as mentioned along with Form 36.

2. The Ld. Counsel for assessee, Shri Nitesh Joshi, at the
outset, submitted that the assessee has already opted for
settlement of dispute for all these years under Direct Tax Vivad Se
Vishwas Scheme (VVS Scheme), 2020 and therefore, the appeals
may be dismissed with a liberty to seek restoration in case the
assessee do not succeed therein. The Ld. DR also raised similar
plea.

3. Since the assessee has already opted for settlement of
dispute as aforesaid, all the appeals stand dismissed as withdrawn
with liberty to assessee-appellant as well as revenue-appellant to
seek restoration of the appeals in case the aforesaid declaration

filed under the scheme is not accepted, for whatever reasons.




4.  All the appeals stand dismissed as withdrawn in terms of our
above order.

Order pronounced on 20" January, 2021.

Sd/- Sd/-
(Mahavir Singh) (Manoj Kumar Aggarwal)
JUTHE / Vice President o1 e / Accountant Member

Hsg Mumbai; f&i® Dated : 20/01/2021
Sr.PS, Jaisy Varghese

Gﬂ%“\’lﬂﬂmﬁ\ﬂaﬁ?{mopv of the Order forwarded to :

dtarff/ The Appellant

g/ The Respondent

TIHR IS (3HT) / The CIT(A)

SIIHI3AYdd/ CIT- concerned

fquriufafAfy, smaeRsrdiaiasiismrur, Gas/ DR, ITAT, Mumbai

MSWIsd / Guard File

2

STSIMER/ BY ORDER,

SU/ETP USIIPIR (Dy./Asstt.Registrar)
SATAH U ISRHI0T, 45 / ITAT, Mumbai.



